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Deduetlea of IaeoJDe"t8r lie. Dh1-........................ 
2690. SHRI R. K. MHALGI: Will 

the Minister of FINANCE be pleased 
to state: 

(a) whether compan!es, while dis-
tributing dividend to their share-
bolders are required to deduct income-
tax from the dividend amount under 
the provisions of Section 194 of the 
Income-Tax Act, 1961; 

(b) whether income.tax on the divi-
dend amount is collected even in cases 
where total income, inc1udinC the 
dividend amount, is less than taxable 
amount; 

(c) whether the shareholders who 
do not wish >.the Company to deduct 
the income-rcrx amount from their 
dividend amount are required to make 
a declaration (Form No. 14-8) to get 
the re1und for the amounts so paid; 
and 

(d) if so, whether Government pro-
pose to extend the present limit of 
Rs. 250 to Rs. 1000 and waive the con-
dition of declaratiOn fonn No. 14-B 
so as to avoid inconvenience on the 
part at the shareholders? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SAWAISINGH SISODIA): (a) Yes, 
Sir. 

(b) and (c). Income-tax on divi-
dend is deducted at source except in 
the case of a shareholder---not being 

cOlTjpany, if-

(i) the shareholder is =esident k1 
India· , 

(ii) the amount of such dividend 
does not eXceed Rs 250; and 

Ciii) the shareholder furnishes to 
the person responsible fOr paying 
the dividend, a statement in writing 
in Form 14B certifying that his 
total ineome will be less than the 
.mIDiIIlam liable to tax. 

1'urtIler, uader tbe proviIiona of lee· 
tioD 1"(1) of the Act, a sharebolder' 

not being a company .ca.u. where his 
total income so juSwles. obtain a 
ct:rtificate of 1;10 deductioo or lower 
rate of deducUoo of tax at source. 
as the ca~ may be, from tbe Income-
tax Officer - coDcerned by submitting 
an aIJPlication on the prescribed form. 

(d) There is Do such proposal 
under consideration of the Govern-

ment at present. 

Closll1"e of M1aes ill 0ri88a 

2691. SHRI HARIHAR SOR'EN: 
Will the Minister of STEEL AND 
MINES be pleased to state: 

(a) whether it is a fact that some 
mines were closed down in Orissa in 
the years 1977, 1978 and 1979; 

(b) if so. the number and names of 
such mines; 

(c) the number of employees re-
mained out ot job on account at the 
closure ot those mines; and 

(d) the reasons of" closure and the 
steps taken by Government for the 
refunctioning of those mines? 

THE MINISTER OF COMMERCE 
AND STEEL AND MINES (SHRI 
PHANAB MUKHERiJEE): (a) Yes, 
Sir. 

(b} The total number of mines in 
Orissa which were either temp:>rarily 
closed down or which discontinued 
production is 22 in 1977. 19 in 1978 
and 17 in 1979. Out of these mines, 
21 have still not reported ~roduction. 
Their names are given in the An-
nexure. 

(c) According to information made 
av,ilable by the State Government 
1116 employees were affected on ac-
count of the closure of the mines. 

(d) AmOQl the major reasons for 
cl~ of Mines ot temporary dis-
continuaoce Of production were un-
economic worJdn& lack of market. 
in-adequate road ani! rJilWIrT' faci1J-
ties. on _,J}.i .. ~ seardt.7 ~ 
fuel, wa .. .IoIIia&.eIc.. ?. - ~ 
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The State Gommnent have re-
queSted the railway authorities to pro-
vide 1M1equate num1aer of wagons. The 
State Govemment have also issued 
notices as required under law to the 
lesses to .resume Millinl operations. 
The State Gollernment have also taken 
steps to develoP road 'communieatoos, 
w!'ler€'Ver possible. 

Serial 
~o. 

r-.ame of the Mine 

-------
I. Simulipal 

2. Barine 

3. Ispat 

4. Ti.ring Pahar 

5. &otani 

6. Dengura ~ew 

7· R'.tuRF (D;almandal) 

8. Unchabali 

9· .Kuting ¥aha,. 

10. Budberna 

II. Nuagoan 

12. Daikhal 

13· Karlakana 

J4· Alanda 

15· Bonaikela 

16. Bagaiburu 

17· Jajang 

18. Sarkunda 

Ig. Bobir1l 

2<>. Barsuan 

!rl. ~. 

''23T3 ..LS-'1 

UtWsati- ., 1ItDeiN·"., ...... boJIIIlt 117 _lac1Ia 
2692. SHRI S. M. KRtS'fINA: Win 

the 'Minister of TOURISM AND CIVIL 
AVIATION be pleased to state: 

<a> the number of Boeing-747 which 
have been or are being bought by the 
Air Intlia dlU'ing the current year; 

(b) bow -it is propoaed to utilise 
them. when its !feet utiUsaftDn is poor; 

(c) at what prices these have been 
or are belng boujlrt and the mode of 
financing the deal; 

(d) wbetDer tile Air-lmtia ill anti-
cipation of startina fiB service to the 
U.S. West Coast bas already opened 
an Office at san Fransisco: 

(e) if SO, the total expenditure in-
curred on the openina and mainten-
ance of this off-line office in foreign 
currency; ana 

(f) what other new services the 
Air-India propose to start and open 
new Offices in U.S.A. and other coun-
tries during the current year and ap-
proximate expenditure involved there-
in? 

THE MINISTER OF TOUIUSM 
AND CIVIL AVIATION (SHRI A. P. 
SHARMA): (8) to (c). Air l'Ddia is 
not pw-chasing any Boein&-747 air-
craft during the current year. How-
ever, one Boeing 747 aircraft which 
was ordered in lIV6 was received on 
4th April, 1980. The cost of the air-
craft was US dollars 49.4718 million 
eq;Jivalent to as. 4O.7S ·crores. 

{d) and (e). No, Sir. However an 
off-line sales office was opened by Air 
India as far back: as April, 1 "2 at 'San 
Fransisco. The aD11val ft1aintenence 
expenditure of this off-line office for 
the year 1979-80 was Rs 35.80 
laths (US $ .435 million). ~ offtee 
earned a revenue of Rs. 150.26 lakhs 
,(US $ 1.825 million) during the same 
.,.ear. 

(f) Air-India doe! Dot pro.PQS~ to 
open new offt.ces either in U.S.A. or 
other ~ries dUriltg the CUl'n!nt 




